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mittee consisting of technical people, the 
union people, the officials and others. 
They are now going int0 the details of all 
these things and in the recommendations 
of, that Committee, all these things -will 
definitely be taken into consideration.   
Thank- you. 

ANNOUNCEMENT RE ARREST OF 
SHRI GOLAP BARBORA, 

MEMBER OF RAJYA SABHA, IN 
NEW DELHI 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I have received a letter 
from the Sub-Divisional Magistrate, 
New Delhi, which reads as follows: 

"I have the honour to inform you 
that I have found it my duty in exercise 
of my powers under section 64 Cr.P.C. 
to direct that Shri Golap Barbora, 
Member of the Rajya Sabha, be 
arrested under section 188, I.P.C, for 
violation of prohibitory orders 
promulgated under section 144, 
Cr.P.C. at Patel Chowk, New Delhi, 
and shouting anti-Kutch Award 
slogans at about 1-40 p.m today, the 
8th May, 1968. 

Shri Golap Barbora, Member of the 
Rajya Sabha, was accordingly arrested 
at Patel Chowk, New Delhi, on 8-5-
1968, and is being produced before the 
Judicial Magistrate for trial." 
SHRI SUNDAR SINGH BHANDARI 

(Rajasthan): Mr. Vice-Chairman, Sir,    .    
.   . 

THE VICE-CHAIRMAN (SHRI M P. 
BHARGAVA): You want to make a 
submission on this information? 

 

 

THE  PUBLIC    PROVIDENT    FUND 
BULL,   1968—continued 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): The time allotted for the 
Public Provident Fund Bill is one hour.    
Two Members have al- 
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[The Vice-Chairman] ready spoken.    

There are four more, I request the    hon.    
Members to be brief in (heir remarks. Mr. 
Chengalva-royan. 

SHRI T. CHENGALVAROYAN (Madras): 
Mr. Vice-Chairman, Sir, I rise to give my 
solid support to this beneficial Bill that has 
been brought forward by our worthy Deputy 
Prime Minister. I hav© been accused on the 
last occasion of rather being rhetorical in my 
praise and tributes to the farseeing vision of 
our Finance Minister when hg proposed the 
Budget. I plead guilty t<j that charge and 1 am 
afraid. Sir, I have b9come almost a habitual 
offender in that respect. 

Today, Sir, this Bill comes in the sequence 
of the Budget proposals and I think I will not 
be far wrong when I say that this is a 
necessary corollary to some of the 
fundamental principles and policies that are 
embedded in the Budget proposals. You 
know, Mr. Vice-Chairman, that the Provident 
Fund Scheme which, as a matter of fact, has 
been applied to ever so many sectors of our 
social life, has got two aspects which have a 
vital bearing on our developmental activity. 
The Provident Fund Scheme has got an 
economic policy and a social purpose behind 
it. When I say it has got an economic policy, I 
am sure this House will bear with me when I 
say that it is of utmost importance that for any 
developmental activity, we must have 
mobilisation of savings so that there can be a 
massive magnitude of investment. Today, Sir, 
we have tried and tried, most honestly and 
sincerely, with reference to inaugurating 
several small saving schemes. But I am afraid 
that some of them were either anaemic or atro-
phic and some of them were rather abortive. 
But today this Provident Fund Scheme, in my 
submission, is going to take us a very long 
way in the matter of mobilisation of private 
savings on a very large scale. That, Sir, is the 
great attraction that    this 

I   Bill offers to any right-thinking per-j  son. 

With reference to the social    purpose,      Mr.      
Vice-Chairman,  I feel 1   that today many 
sections of our people  are having  a certain 
amount of I   employment;   I  would  not  say    
'full employment' and I dare not say 'gainful 
employment', but nevertheless, in !   view   of 
the    tempo    of    the    great economic   
development in our country, '  we are having a 
certain amount    of ;   monetary resources in 
the hands    of I   several sections of our 
people.    And j  therefore, this Provident Fund 
Scheme ;   which is based on a voluntary 
foundation would certainly prove to be    a 
very great attraction for the purpose of savings 
in those sectoi-s which have got a certain 
amount of money which can be kept by for a 
rainy day. 

(The Deputy Cliairman in the Chair.] 

Therefore, Madam Deputy-Chairman, this 
Provident Fund Bill has got to be viewed as 
another milestone in the great march of our 
social advancement. 

If I may just recall to the kind attention of 
this House, we have had as early as 1925 the 
first attempt of having a Provident Fund 
Scheme embodied in the Provident Fund Act 
of 1925. But as hon. Members know, the 
scope and ambit of that enactment was 
particularly confined to the Government 
employees and to the Railway employees and 
later, by wise adaptation, certain local bodies' 
employees also were roped in for the benefit 
of that scheme. The second stage in the 
evolution of the concept of this Provident 
Fund Scheme was when the Income-tax Act 
was amended in the year 1929 by introducing  
a chapter providing    for 

reliefs for Provident Fund 3 P.M.   
schemes.    Then again it   was 

limited in scope. Then there was 
that powerful recommendation of the Royal 
Commission on Labour. The Employees' 
Provident Fund Act with all the Provident 
Fund schemes 
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incorporated therein m'arked the third stage in 
the evolution of this quasi-sociaj security 
measure. Today, Madam, this Bill marks the 
next milestone in that great march. I must say 
with reference to certain fundamental features 
of this Bill that it is a very attractive one in 
ever so many respects. Particularly, "Madam 
Deputy Chairman, I am very much fascinated 
by certain salient features of this Bill which 
are going to be a good guarantee for the 
successful working of the Scheme envisaged 
imder this Bill. 

May I first refer to this important provision 
of subscription to the Fund? One should have 
expected that a subscriber should be a person 
who hcts attained majority so that the question 
of all other legal complications could be 
avoided. But 1 must certainly offer nay 
congratulations to the Government and to the 
Finance Minister for having made a provision 
in clause 4 of this Bill that a person on behalf 
of a minor eould also subscribe to this Fund. I 
see this is a very useful provision because if a 
minor could get the benefit of this Scheme, it 
would be more oy less an insurance far such a 
minor when he comes o* a«e. * therefore very 
strongly commend foi- the acceptance of this 
House this very salutary provision  contained 
in  clause 4. 

With reference to the provision for payment 
of interest in clause 5 I heard and I also read 
that there has been some criticism on this 
subject that the interest payable on the ac-
cumulations in the Flind should be on a par 
with the rates of interest that other monetary 
institutions or the scheduled banks could 
afford. I should say with great respect that 
such a criticism is not well founded; st any 
rate it is not based on sound understanding of 
monetary functioning, particularly with regard 
to the rate «f interest For example, Madam 
Deputy Chairman, if the rate of interest is to 
be the sam© as that of a scneduled bank, then 
the whole canalisation of deposits would b6 
towards this    Fund land all    other    existing 

monetary institutions will certainly go meagre 
with their deposit returns. I should therefore 
think that the Finance Ministry has thought it 
fit to leave the question of the fixation of 
interest from time to time and that is a very 
great flexibility which will undoubtedly give a 
good start for this  Provident  Fund  Scheme. 

Madam Deputy Chairman, I must also say 
a word about the provision with regard to 
withdrawals. It is not ag if a person who 
subscribes to this Fund becomes completely 
intertwined and absolutely inescapable from 
the consequences of his subscription. 
Therefore this flexibility or rather this 
opportunity for him to withdraw would 
certainly be a greater attraction for the 
subscription than what it would have  
otherwise  been. 

Madam Deputy Chairman, this pro vision 
with regard to the grant of loans would 
certainly be very popular because no man 
would like to subscribe and keep on 
subscribing and not expecting any immediate 
use of the accumulation ot his subscription. 
This provision for the grant of loans on a 
certain fixed percentage of the accumulation 
of his subscription would certainly be a great 
popular 'attraction for the inflow of the sub-
scription under the scheme. 

I am particularly pleased witb this provision 
in clause 8 With reference to payment after 
the death of a sub-criber. It has to be paid t0 
the person who is nominated and in the 
absence of any nomination it has to be paid to 
the legal heir. We know, Madam, the working 
of various other schemes more or less similar 
t0 this. The question of payment on the death 
of the subscriber is a very thorny question 
involving settlement of rival claims and of 
rival legal rights. This clause 8 gives a clear 
and categorical answer. The amount on the 
death of a subscriber is to be paid either t0 his 
nominee, if there is one and, if there is none, it 
has to be paid to the legal heirs. I 

324  RS—7. 
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, dule under clause 3 of the Bill. It shows that 
beyond these matters any provision in the 
scheme would be ultra vires the Act. Therefore 
for those people who want to criticise this Bill 
on the s0^e ground that the details of the 
scheme, the particulars of the scheme, the 
provisions of the scheme are n°t yet known I 
wish to submit with all respect that these 
matters which are to be dealt with under the 
scheme are enumerated. Therefore there is a 
kind of definition of the entire ambit of the 
provisions of the scheme. I feel that this 
question of leaving the scheme to be 
promulated later on has got this unique 
advantage of understanding and incorporating 
all those provisions which experience and 
exigencies may demand. .. 

Madam Deputy Chairman, one word more 
and I have done. The whole question of this 
provident fund scheme is certainly based upon 
the accumulation of public savings and which in 
turn can be used as massive, investments. The 
point that one may feel—and I feel rather very 
much about this aspect—is that there is no 
Indication of the investment policy of' the 
accumulation of thesg subscriptions. One would 
have expected with no unreasonable 
importunity that this Bill itself carries the 
investment policy or the directive principles of 
investment. We have known with reference to 
the L.I-C. the question of the investment policy 
as being very much controversial but I am sure 
that under clause 3 (2) of the scheme and in the 
schedule that there is a provision that all matters 
which are necessary for implementing and 
giving effect to the scheme could be the subject-
matter of this scheme. I leave this provision 
with regard to the investment to the providence 
of our Finance Minister. 

THE DEPUTY CHAIRMAN: I have still 
six names more. We have to finish this 
measure in one hour. I leave to the Members 
to restrict their time.    Mr. Gupta. 

 [Shri T. Chengalraroyan.]
 
, 

therefore very heartily commend the provision 
contained in clause 8. 

With reference to the question of immunity 
from attachment by orders of courts and 
execution of decrees, one may say, and I heard 
somebody say that this provision may be 
rather redundant. May I submit with very 
great respect, Madam Deputy Chairman, that 
even under the Civil Procedure Code we have 
a provision whereby the provident fund accu-
mulations are immune from attachment? But 
the legal principle underlying that immunity 
was that with reference to those subscriptions 
to the provident fund, it is not only the person 
who contributes but also the employer 
contributes, whether a person is a private 
person or a Government employee. So the 
legal principle underlying that immunity is 
that it is not only the money of the judgment-
debtor but also somebody else's money which 
is earmarked and assumes the character of a 
trust, trust money. In the absence of this pro-
vision in clause 9 giving immunity of 
attachment from orders of courts or execution 
of decrees, I would have been very much 
worried, whether the provident fund 
accumulation under this enactment would be 
free from attachment. Therefore the Ministry 
has done wel] in putting in a convincing 
provision with regard to immunity for the 
purpose of attachment. 

A word with reference to the question of 
what we may call the importance of this 
Provident Fund Scheme, namely, the scheme 
should be incorporated in the Act itself. I 
realise the value and the weight of that 
criticism because if the very particulars of the 
scheme are n°t incorporated in the Act, the 
question of vagueness would undoubtedly 
arise as and when there is a notification on 
that scheme- But after going through the 
provisions of this Bill I find that this has not 
been left so vague and so uncertain as it was 
thought. That is very clearly and very 
convincingly stated in th* Sche- 
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THE DEPUTY CHAIRMAN:      Mr. 
Chinai.    (absent) Mr. Purkayastha. 

SHRI M. PURKAYASTHA 
(Assam): I congratulate the Finance Minister 
for bringing this useful Biil before the House. 
It is a welcome addition to the few security 
measures that exist in this country. I fail to 
understand why some Members of the 
Opposition are opposing this Bill. There is no 
compulsion. Nobody wiH be compelled to 
deposit under this scheme. Anyone who is 
willing can voluntarily subscribe to this 
scheme and the sum also has not been pres-
cribed. It will be prescribed under the scheme 
that will be drawn up under this measure. I 
hope the minimum limit of subscription will be 
so   prescribed that even the people from the 
lowest income group can subscribe to this 
Fund. There are people who are self-employed 
and there are people who are drawing very 
poor salaries and they have not the means to 
save their money. So I suggest that the 
minimum limit of subscription per annum 
should be at least Rs. 50 or Rs. 60 so that even 
domestic servants, shop assistants, contract 
labour, who have no security of service who 
have no protection for old age, sickness, etc. 
can bs induced to subscribe to this Fund. In 
1955 the Assam P'antation Provident Fund Act 
was enacted in Assam for the benefit of 5 lakhs 
of labourers in the tea plantations. Then the 
Opposition parties, who thrive on 
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[Shri M. Purkayastha.] the miseries and 

distress of the common people, opposed this 
measure on the ground that the plantation 
labourers are the lowest paid workers in India 
and if they are made to contribute Io the 
Provident Fund, their economy will suffer. 
But by expe-rience we have seen that there the 
workers arc contributing to this fund and the 
Provident Fund Trust Board has accumulated 
a few crores of rupees and under that 
Provident Fund Scheme now an insurance 
scheme ha.s heen evolved for which those 
who contributed to the Provident Fund have 
not Io pay anything directly. It is the 
Provident Fund Trust Board that pays on 
behalf of the workers the contribution to the 
L.I.C. Thereby *he Provident Fund Trust 
Board is also earning a huge sum as 
commission by working as the agent. 
Similarly out of that Provident Fund, a 
scheme is also being evolved to grant pension 
t0 the workers out of the Provident Fund 
accumulations. So I think this Public 
Provident Fund Bill is going tb help the poor 
people of this country to a large extent. I 
would only urge on the Minister to draw up 
the scheme in such a manner that he looks to 
the interest of the poor people and see that a 
reasonable interest ts paid to them and this 
Fund is so invested that it can get a good 
return to the people so that people's confi-
dence in this Fund may grow from day to day. 

With these words, I whole-heartedly 
support this measure and urge on the 
Members to extend their whole-hearted 
support to this Bill. 

SHRI BABUBHAI M. CHINAI 
(Maharashtra): Madarn, I welcome this Bill 
and in order to understand. . 

SHRI LOKANATH       MISRA 
< Orissa): He was absent when he was 
called. He is being called a second time. 

SHRI BABUBHAI M. CHIN AT: Thank 
you for your indulgence. May I first of all 
analyse the Bill in a few 

words and that is that there are three main 
objects of this Bill.   One is ta create a 
Provident Fund for the general public.    
Secondly, the Fund      is meant to be medium 
or      long-term saving to the individuals and 
thirdly, the Central  Government  is     empow-
ered  to prepare  a scheme.     I would have 
been very glad  indeed if these scheme was 
incorporated along    with the Bill so that we 
would have got an opportunity to suggest to the 
Government  whatever  suggestions  we  have 
to  make    at   this    stage.   Perhaps—I 
think—it may be the intention of the 
Government      to   come   before      Kbe 
House   again   when   the   scheme      is 
ready.  But then, once the scheme is ready, it is 
very difficult for the Government to go back 
and review it.   It would have been far better if 
we wer a given the scheme at this time so that 
Government would have been able to 
incorporate  the  suggestions  made  in this 
House by hon. Members. However, there are 
many welcome features in this Bill  and they 
are these. In the first instance the scheme is a 
voluntary  scheme.  Secondly,  I am  of the 
opinion  that  this     scheme will  help doctors, 
lawyers and other professionals,   and  the     
small   scale industry people, wiH enable them 
to make provision for their future 
contingencies, Thirdly,  Madam,  I  feel  that  a  
very good clause has been put in—it is a most 
welcome clause—and it is to the effect that the 
amount of subscription which will be paid into 
this Fund by a  subscriber  would  not be liable 
to attachment under any decree or    order of 
court  in respect  of any debt incurred by a 
subscriber. This is really a very welcome 
provision because, after all, a small man makes 
provision for     his     future     by     
subscribing small amounts to some fund or 
other and if, for some reason or other, due to 
his difficulties, he incurs debts at a later stage 
as a result of which hi* deposits in the fund 
become oDen for attachment, then  all  the  
efforts that he had made  all along to build  his 
savings would come to nought, and if he is not 
able U> get bac£ the «ubs-criptions he made 
into this Fund when 



1787 Public Provident [ 8 MAY 1068 ] Fund Bill. 1868 1788 
he is faced with rainy days, it would   j be a 
great disaster. Therefore 1 con-   j gratulate the 
Finance Minister on this particular clause. 

Then, Madarn, I want to draw ;he attention of 
the House to a provision in the Bill whereunder 
50 percent of the subscriptions made by a sub- j 
scriber into this Fund would be j allowed to be 
withdrawn at a time , when he ig in need of 
money. Now perhaps it may be said that the 
person so doing would be taking undue 
advantage of the income-tax exemption which 
has been allowed. But to safeguard against it it 
has been wisely | laid down that this money 
must remain with Government at least ior five 
years and then only this withdrawal will be 
allowed. Otherwise there would be the danger 
of its being misused because, in order to have 
income-tax exemption, people would subscribe, 
and then withdraw the subscription. 

SHRI SUNDAR MANI PATEL (Orissa): 
What will happen to those who do not pay 
income-tax? 

SHRI BABUBHAI M. CHINAI: Well, there 
the question does not arise; if they do not pay 
income-tax the question does not arise; it is 
meant for those people who pay income-tax. 
Today the exemption limit is so low, and if 
there is any person who has got a little saving 
and he wants to subscribe to this Fund, he mm* 
be paying income-tax; there is no doubt about it 
in my j mind. 

Another point. Madam, is about a 
provision which is proposed to be made to 
grant loans even during the first five years in 
case of financial stringency. Now that is not a 
provision, but the hon. Finance Minister has 
given an undertaking on the floor of the other 
House, and to that extent that is also welcome 
because, that way, the humanitarian aspect of 
the problems of everybody, of every such 
subscriber, is taken into account. 

Then, Madarn, he has also assured that he 
would make an endeavour to provide for 
necessary flexibility in regard to the mode of 
making the subs-criptiong to suit the 
prospective subscribers. 

And finally there is another welcome 
provision and it is that in case of death of a 
depositor the money goes to his legal heir 
without ,iny difficulty.     • 

Now these are all welcome provisions or 
proposals, but there are certain provisions 
which, I personally feel, require 
reconsideration. One of them is in connection 
with the Scheme—which is yet to be drawn—
and it is in reference to the interest payable 
for the subscriptions. Now in the matter of the 
interest, Madam, it is stated that it would not 
be less than under the Cumulative Deposit 
Scheme. Now what is the interest paid under 
the Cumulative Deposit Scheme? It is 4.8 per 
cent. In these days, when the interest rate of 
scheduled banks ancl others is about 9 
percent, when an ordinary depositor gets 12 
percent, to ask the small subscribers to put in 
their savings into this Fund at 4.8 per cent 
interest rate is, according to me, very 
unreasonable. At least 6 percent interest ought 
to have been given to the subscriptions into 
this Fund, and I think, 6 percent also, under 
the present circumstances, would be too less. 
But at least to start with Government should 
have been very generous to these small 
subscribers and said that they would give, to 
start with, at least 6 percent. 

Then, Madarn, there is the question of the 
use to which the Fund subscriptions are put, 
and the House would like to know how the 
funds arc-going to be used. Really it is the 
apprehension of some Members both in the 
other House and this House that the funds 
may again be used for unproductive purposes, 
for giving them away to the States, for unpro-
ductive purposes. Well, if that ls not stopped, 
then the well earned money of the small 
people would be misused. Therefore, 
Government should    come 
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out and make a statement before the 
House that they will be very careful in 
using this money that is coming to them 
from the small people. 

Then the question is: How are you 
going to use this money? The use of this 
money should not be left to the sole 
discretion of the Go-ernment or its 
officers. So I suggest that a committee 
may be appointed by the Government 
consisting of both Government officers 
and financial and economic experts to 
see that whatever funds are at their 
disposal, they are invested in fruitful 
ventures wherefrom there is obtained a 
good or reasonable return that the money 
is safe and it is used for productive 
purposes. 

I make another point in connection 
with these subscriptions. Today we know 
that the rupee value is going down. Now 
what is going to be the future value of 
this money which will be coming to the 
Government in the form of this Fund, a 
fund made up of subscriptions to it by 
small depositors because, if the rupee 
value is going to go down, and if the 
index of prices is going to go up, even 
after fifteen years, whatever money these 
people will get wiH have no, meaning in 
real terms, may not have at least the 
same value as it commands today 
because, in the meantime, if the prices 
have gone up by, say, 10 percent or 15 
percent or 20 percent then, to that extent, 
whatever they have saved will be less in 
value, the former value will have been 
reduced by that percentage. Therefore, 
Madam, my humble suggestion to the 
Government is this, and I make it 
presently. In the meantime let me ask 
this. Since the rupee value is going 
down, what provision is there to protect 
the intrinsic value of the savings of the 
subscribers? My suggestion to that is: 
Why not provision be made to link the 
value of savings to the cost of living, or 
the index of industrial securities in order 
to assure that the present saver will not 
be at a loss In 

the future? Why I am suggesting this is 
because we have before us this kind of 
provision in insurance in other countries. 
Take for instance France, a life insurance 
policy in France is tagged on to this type 
of provision, with the result that, even if 
the value of the Franc goes down, the 
man who invests in such policies does 
not at the same time lose. We are today 
having the General Provident Fund, 
which means we are trying to look after 
the welfare of the small people 
contributing to it. Similar is the cas« of 
this Public Provident Fund, and if we are 
not going to have such a provision, I am 
afraid a time may come when We may 
have some difficulty in looking after 
their welfare because their savings may 
not have the same value after a lapse of 
time. 

One point more and I have done. Now 
this will be another institution which, 
according to me, will take away the 
savings of the people in general. As it is, 
Madam, the capital market is dry. The 
hon. Finance Minister and many hon. 
Members in this House have always said 
that we must do something to revive the 
capital market. Now, when anybody if in 
the market for getting capital, he has to 
go the financial institutions to get it, and 
when the financial institutions pay or 
underwrite, then my hon. friends on this 
side always complain that the money is 
going only to the few who are in the 
market and who are in need of capital to 
develop their industries or to float new 
industrial enterprises. Now this argument 
cuts both ways. So I would like that, 
when the Government decides on this 
Scheme or the investment Dolicy of this 
Fund, they should take care to see that all 
the investments do not fall into the hands 
of a few only, all the investments 
forthcoming should not be channelised 
through only this Provident Fund, etc. 
etc., funds which go to the Government, 
and thus the private sector is kept dry. I 
would also submit that it is not my 
intention to say that the whole money 
should be diverted to the private sector 
for 
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development, a part of it at least, which 1 
have been saying. Similarly here, this 
Public Provident Fund Scheme should 
also evolve a scheme whereunder a 
portion of the funds, say, 25 percent or 
30 percent or 50 percent may be invested 
in the private sector so that, whatever 
financial stringency there is standing in 
the way of development of industries tn 
this country, can be overcome. I 
therefore appeal to the hon. Finance 
Minister to kindly have a look at this 
problem from this angle also, so that Ihe 
objective is served, namely—the 
interests of the small people, for whom 
you are making this Provident Fund, are 
secured, and at the same time the funds 
are used for productive purposes. 

Thank you, Madam. 

SHRI CHITTA BASU (West Bengal): 
Madam, this Bill is named "The Public 
Provident Fund Bill". But I think you will 
agree with me that the very connotation 
of the term "provident fund" indicates 
that there should be a contribution from 
both ihe parties constituting the fund. 
That is generally the meaning or connota-
tion of the term "provident fund" itself 
wherever it is to be found. But in this 
particular case although the name of the 
Bill is Public Provident Fund there is no 
obligation on the part of the Government 
which is also a party to the Fund to 
contribute to the Fund itself. It is only the 
subscriber who will contribute although 
the name of it will be Provident Fund. 
Therefore this is an anomaly and I think 
the Government should have given it a 
different name. It could have been called 
"Public Savings Scheme Fund" or 
"Public Deposit Scheme" or something 
like that. T say this because the term 
"provident fund" itself should not have 
been introduced where there ia no scope 
for contribution by the Government. 

SHRI A. D._ MANI (Madhya 
Pradesh): Public Savings Fund would be 
proper. 

SHRI CHITTA     BASU: There 
should be the obligation on the other I 
party also to contribute if it is intended to 
be a provident fund. Therefore my 
conclusion is that this is a mirage, 
something deceptive, something to deceive 
some people because the very words 
"provident fund" would make some people 
expect that some contribution would be 
made by the other party. The name of this 
piece of legislation itself is deceptive. 

May second point is this.    I think i   you 
will agree with me, Madam, that j   if the 
whole scheme of this oiece of legislation 
is based  on  a    particular scheme and 
that this piece of legisla-]   tion is the king 
pin    of   the    entire legislative measure 
that the Govern-:   ment would propose 
here then some indication of the entire 
scheme should have been given to us.   
There is no indication in concrete terms 
of   the scheme which the    Government     
is going to frame.   It is absolutely still in 
the womb of the future and now the 
Government asks us to give our opinion  
on this piece  of    legislation and also to 
pass it.   They do not lot us know in its 
minutest details what the scheme itself is.    
How can they expect that any Member of 
this House will give his considered 
opinion without knowing the entire 
scheme which, 'as I said, is absolutely in 
the womb of the future? The Government 
has only given out their ten-point 
schedule on which that scheme will be 
based. I think it is not desirable on the 
part of the Government to ask legislators 
to pass a piece of legislation without their 
knowing the minutest    details the 
scheme on which that legislation is based.   
I think that should be the concern of each 
and every one of the Members. 

■ Thirdly, 
Madarn, some hon. Members opposite 
have welcomed this Bill saying that it 
will be for some social purpose, that this 
legislation has some social purposes to 
fulfil. They say that the small man will 
be encouraged to save.   If that were the 
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cfcse there should have been some ihdtoation 
as to what would be the rate of interest that 
the depositor or subscriber would be getting 
after the expiry of 15 or 5 years. The rate of 
interest is not indicated. It is not indicated 
what the subscriber is going to get at present 
and what he is going to get after 2 or 3 or 
even 15 years. It is only stated that this will be 
determined from time to time by the 
Executive. The Executive wiH determine 
from time to time the rate of interest that the 
subscriber would he getting. Therefore I do 
not find anything which can really encourage 
the subscriber to subscribe to this Fund when 
he knows he would be getting a higher rate of 
interest if he invests his savings in any other 
place, even in any bank. 

Then again, you find that the subscriber 
will not be able to withdraw his amount 
before the expiry of 5 years. He will have to 
wait for that period if he wants to withdraw a 
portion of the amount standing to his credit in 
the Fund. You wiH also And, Madam, that 
the entire amount standing to his credit cannot 
be withdrawn before 15 years. He will have to 
wait for 15 years for withdrawing the entire 
amount, even in case of unforeseen 
calamities. You know, Madam, there are 
many small people who may be in 
difficulties, say, in 10 years and who may 
need this money. Such persons cannot 
withdraw the entire amount standing of their 
credit at the time of need, in times of 
difficulties or natural calamities which cannot 
be foreseen. Similarly, a subscriber cannot 
take a loan. He can get a loan only on the 
basis of certain conditions and what those 
conditions •te we do not know. The 
subscriber does not know on what conditions 
those loans would be allowed to him. That 
also is to be prepared by the Executive and 
that also remains in the womb of the future. 

The only benefit that is being dangled out 
before the subscriber is that the amount 
standing to his credit will not be liable to any 
attachment.   The concerned provision say» 

"The amount standing to the credit of 
any subscriber in the Funrt shall not be 
liable to attachmen' under 'any decree or 
order of any court in respect of any debt or 
liability  incurred  by the subscriber." 

Madam, I apprehend something here. This 
clause puts a premium on dishonesty. We 
know some people masr take some loan from 
the Government and then declare that they are 
not in a position to pay it back and then the 
Government cannot also recover the amount 
from the amount standing in this Fund against 
such a person. There is every possibility of 
misuse of this particular provision as it is 
embodied in the Bill. 

I do not want to discuss the provisions of 
this Bill in any great detail. But I want to raise 
two question*. What is the social purpose for 
which such a piece of legislation has been 
brought forward? Have they brought it 
forward because they have some welfare 
measures in contemplation for the benefit of 
the low income groups? Or is it the purpose of 
the Government to see that more and more 
surplus money now being retained in the 
sections of society may be mopped up by 
means of this measure? If the former is the 
case, Madarn, then you will agree with me that 
there should have been more attractive 
provisions in the Bill in order to attract the 
poorer sections of the people to come forward 
and subscribe to the Fund. There should also 
be a higher rate of interest. If it i-. a piece of 
legislation for a social pur-Dose then there 
should have been contribution from the 
Government also in addition to what the 
subscriber in addition to what the subscribers. 
sections of our people might have been 
benefited by this legislation and * social 
objective might have been achieved.   If the 
objective ls to mop up th* 



1795 Public Provident L 8 MAY 1MB ] Find Bid. IMS         1796 
surplus now in the hands of the affluent 
sections of society, I fail to see how this 
measure will achieve that objective. How can 
we say that this measure will force these 
affluent people to part with the susplus money 
with them? How can the Government get at 
their surplus money and mop it up and get it 
into the hands of the Government for 
purposeful investment for the progress of 
society and in the interest of the community 
as a whole? There must be much more 
stringent measures in order to mop up this 
surplus resources now lying in the hands oi 
certain sections of the people. It may be 75 or 
80 but it is a limited section of the people who 
are holding surplus money with them and not 
investing them for purposeful pui-poses. I 
think that purpose cannot be served by this 
Bill. 

Again one fundamental question comes 
before us. What is the investment policy of 
this Fund itself? In the case of the Provident 
Fund scheme we have seen that there is a 
controversy between the State Government 
and the Government of India as to what 
percentage of that fund should be invested in 
the State Government and what part of it 
should be invested in the Central 
Government. Tnere is also a very strong point 
raised m this House when some Members ex-
pressed doubts about the method of 
investment of the LIC funds. There have been 
many questions raised in regard to the 
investment policy of other financial 
institutions of the Government. Now my 
question is this. What would be the policy of 
the Government in the matter of investment 
of t"nts funds lying with xhe Government? 
Will it be used in the interests of the 
businessmen, in the interests of the private 
sector, or wiH it be used only in the public 
sector for a purposeful investment in the 
interests of the community as a whole? If you 
go through the Schedule itself, Madam, you 
will find that there is no mention whatsoever 
about what would be the investment policy of 
the Fund. 

SHRI LOKANATH MISRA: If you invest 
it in the public sector would you be able to 
refund the money at all? 

SHRI CHITTA BASU: Yes, yes. Why 
not? Therefore from the point of view of the 
middle classes   .   .    . 

THE DEPUTY CHAIRMAN: You must 
wind up now. You have taken more time than 
anyone else. 

SHRI CHITTA BASU: ... I think the Bill is 
not going to serve any social purpose. It is 
not going to give any benefit to the low 
income group people; nor is it going *o serve 
any social purpose for the time being. 

Again I have got another doubt. Now all 
the time the question is raised by the State 
Governments that they want more money for 
their developmental work. Now it has been 
the habit of the Finance Ministry to say that 
the Centre has got no resources to-help the 
State Governments in th*; matter of financing 
their development programme. Now I feel the 
Finance Minister will come out and say: "here 
is the public provident fund scheme; raise 
funds in your own State from aniang the 
people of your State and use it for your 
programmes." 

Then even though it is said to be voluntary 
I have experience of these small savings 
schemes which are also of a voluntary nature 
but they do not always remain voluntary. 
Some hie officers   in  the  countryside   .    .    
. 

THE DEPUTY CHAIRMAN: Please wind 
up. You have taken fifteen minutes. 

SHRI CHITTA BASU: ... go out into the 
Districts and say that the particular officer is 
required to collect such amount of money and 
they do 1* either through intimidation or even 
coercion sometimes. Therefore I apprehend 
even though it may be said to be voluntary the 
Government may use compulsion to raise 
funds and to get them invested in their own 
way from which the people and tha con> 



 

[Shri Chitta Basu] niunity at large 
would not. derive any benefit.   Therefore 
1 am totally opposed to this kind of 
deceptive Bills.    It is deceptive, it is a 
mirage. 

THE DEPUTY CHAIRMAN: Mr. 
Misra, five minutes. 

SHRI S. D. MISRA (Uttar Pradesh): 
Madam, I won't be able to cover my 
points in that time. 

You may therefore ask the Minister to 
reply. 

THE DEPUTY CHAIRMAN: All 
right; the Minister. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl K. C. 
PANT): Madam Deputy Chairman. I 
have listened to the debate today with 
great interest and I have gone through the 
speeches that were made yesterday. It is a 
matter of gratification that the measure 
has been welcomed by most of the 
speakers although some of them I can say 
at. least one of them—have not had any 
good word to say about it and that was 
Mr. Balkrishna Gupta. But apart from 
him all the speakers who participated in 
the debate did generally seem to 
subscribe to the objectives of the measure 
but they did suggest certain 
modifications. Some of the speakers gave 
it their outright support and I am grateful 
t0 them. I am grateful in particular to my 
hon. friend, Shri Ghengalvaroyan for his 
very able analysis of the measure. He h'as 
made my task very much lighter. 

Now one basic point raised by Mr. 
Chitta Masu was with regard to the 
nomenclature of the Bill. He said that by 
calling this a provident fund measure the 
implication is that the Government must 
contribute. I think he is aware of the fact 
that there are provident funds to which 
the Government does not contribute 
although they are called provident funds, 
the General Provident Fund for instance. 
I would go still deeper and refer him to 
the -dictionary from which he will see 
that 

the word 'provident' means having or 
showing foresight, thrifty. There ia 
nothing to suggest that the use of the 
word implies that contribution should be 
made by Government. 

SHRI BHUPESH GUPTA 'West 
Bengal): I am very glad you don't say 
that provident is very close to 
Providence which means God and it is 
God's will. 

SHRI K. C. PANT; When you start 
believing in God I will start behoving in 
many things. 

The second question he asked was: 
what was the difference between savings 
and this particular measure? Well, in 
savings you can withdraw at any time 
you like but here you can withdraw the 
entire deposits only after the 15-year 
period. Therefore the element of 
provision for contingencies ls built into 
the enactment 

SHRI SUNDAR SINGH BHANDARI 
(Rajasthan); Without any advantage. 

SHRI K. C. PANT: I will come to that 
also. 

Yesterday, my hon. friend, Shri Panda, 
said that agriculturists may not be 
attracted by this scheme. The scheme is 
meant for self-employed people and it has 
certain attractions. Those attractions will 
apply to anybody who wants to 
contribute regardless of whether he is a 
self-employed person or not, regardless 
of the fact whether he is an agriculturist 
or not. It is a voluntary scheme and the 
agriculturists are completely free to join 
this scheme. It is for them to see whether 
it is worth-while for them but so far as 
the scheme goes it is open to them and I 
do hope that i+ wiH be attractive to them 
also. 

SHRI SUNDAR MANI PATEL: 
Without the restriction on withdrawals. 

SHRI K. C. PANT: I will come to the 
restriction on withdrawal also. 

Then Shri Panda made a point with 
regard to contribution by Government- 

• 
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today Mr. Chitta Basu also made the same 
point as also some other hon. Members. Now 
the concept oi contribution, as I said, earlier, 
arises in certain provident fund schemes in the 
case of employees as one of their service 
conditions. Obviously no service conditions 
are involved here and the whole concept, the 
whole basis is different. Therefore and in view 
of the various concessions that have been built 
in to make the scheme attractive I would 
request my hon. friend to consider whether the 
Government would be justified in paying only 
public money to the contributors, because you 
have to take the scheme as a whole. You 
cannot take a little bit and add on a little bit 
here and a little bit there. You have to see in 
the totality whether the scheme serves the 
purpose for which it is meant, whether it is 
sufficient to attract savings, whether it is 
sufficiently attractive for the other party to 
contribute. We are convinced that any 
contribution would be unjustified. If you look 
at the scheme in its totality you will find no 
contribution from the Government is called 
for. It would amount <o an additional gift 
over and above what we have already 
provided. 

Then Shri Yadhav yesterday made a point 
regarding the Hindi translation of the Bill. It 
is my information that the Hindi translation of 
the Bill as introduced in the Lok Sabha was 
circulated to all the Members including ihe 
Members of the Rajya Sabha and I hope he 
has got it. 

SHRI SUNDAR SINGH BHANDARI: 
That was in the last session. The new 
Members have not been given copies. 

SHRI K. C. PANT: That must have been 
the reason. However there has been no 
change made in the Lok Sabha. 

SHRI SUNDAR SINGH BHANDARI: But 
the point is, new Members have not got it. 

SHRI K. C. PANT; I quite understand that 
the new Members have not rgot it.    Then, he 
asked pointedly as 

to what the attractions of tlie scheme were. 
The attractions have already been spelt out by 
the Deputy Prime Minister while moving the 
Bill for consideration. There are also indica-
tions in the Bill itself as to *he attractions that 
have been provided, but briefly the attractions 
are exemption from wealth-tax, exemption of 
the interest from income-tax and r.lao re-
duction in income for purposes of tax liability. 
These are the three attractions and over and 
above that there is immunity from attachment, 
which is a very big attraction. Then, of course, 
there is the liberty to withdraw under certain 
conditions, liberty to receive loans under 
certain conditions and so on. These are the 
various attractions in the scheme. 

Then, the point was made about the 
withdrawal period, as to why it should be 
necessary to keep the money for five years 
before you can withdraw it. Even 
amendments have been tabled suggesting that 
there should be provision to withdraw after 
two or three years. Now, my hon. friend, Shri 
Babubhai Chinai, who understands these 
matters better than most of the persons in the 
House, has made the point that since 
substantial tax concessions are built into this 
enactment, any shorter period could be taken 
advantage of for the avoidance of tax. I am 
sure the House will take his words on this, 
because he is more knowledgeable and it is 
obvious ..   • 

SHRI BHUPESH GUPTA: Know-
ledgeable in what respect? 

SHRI IC C. PANT: In understanding tax    
measures. 

SHRI BHUPESH GUPTA: Or in 
avoidance and evasion of taxes. 

SHRI BABUBHAI M. CHINAI: I am not 
interested in this, but it is going to be done. 

SHRI K. C. PANT: I should have expected 
my hon. friend, Shri Bhupesh Gupta, to resist 
that obvious pun. It is an obvious pun, but it 
is not In very good form, if I may say so. 
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SHRI BHUPESH GUPTA: In which remark? 
SHRI K. C. PANT: Then the point whether 

the Rs. 10 crore estimate is accurate or not was 
made.    Even if it is not accurate, even if we 
get something less, the point is that the State 
Bank will be actually handling thia work of 
receiving subscriptions, allowing withdrawals 
etc. from the fund— all the branches of the 
State Bank and its subsidiaries.    There is no 
separate organisation that is going to be built 
up for this purpose. Even if something conies 
in, we    need not be    worried   ; about it, but 
we certainly hope that   j we can  achieve the 
target which we have set before  ourselves. 

Then, the point was made why we should 
not invest from the fu°d- Well, the whole 
point, in this measure, is that these would 
be savings which would accrue to 
Government They will go into the general 
fund and will form part of Government 
funds. Apart from other considerations, this 
will contribute to making the funds 
absolutely secure. There is no greater 
security than Government. This fact also 
has to be kept in mind. 

Then, other points were made by •ome 
hon. Members to which I shall briefly refer. 
Shri Balkrishna Gupta said that the rate of 
interest has not been indicated in the Bill. It 
is true that it is not indicated in the Bill, but 
it was indicated in the speech of the Deputy 
Prime Minister while moving for 
consideration of the Bill. 

SHRI CHITTA BASU: Speeches are not 
enough. 

SHRI K. C. PANT: The scheme will 
come before you later. He said that pass-
book should be provided. A passbook wiH 
be provided and it wiH be issued by the 
State Bank, which will receive subscription 
to this fund. He said that people will not 
contribute and not enough wiH come in. 
Then, li« made all kinds of complaints. 
There h no compulsion.   We certainly hope 

that the scheme is attractive enough and will 
attract tlie kind of deposits which wa expect. 

Then hon. Member, Shri Purkaya*-tha, said 
that this should attract the poor people and the 
interests of the poor people should be 
protected. A maximum of R3. 15,000|- has 
been deliberately chosen in order that this 
would not become a means for people with 
larger incomes to contribute and avoid taxes. 

My hon. friend, Shri Ba'jubhai Chinai said 
that the scheme should have been built into 
this enactment itself. He also said that if it 
comes before the House later, Government 
would be .reluctant to review it. The 
reluctance of the Government ia a common 
factor, whether it .somes nov, or later and he 
should not be apprehensive merely because it 
is going to come up later. I do n°t know if that 
is any satisfaction to him. 

Now, coming to the interest rate, my hon. 
friends, Mr. Chitta Basu and Mr. Babubhai 
Chinai, joined to many others in suggesting a 
higher interest rate. 

SHRI BABUBHAI M. CHINAI: He joined 
me. 

SHRI K. C. PANT: The point wa9 made 
that the bank rate is higher, but it was 
forgotten that there is no tax exemption, if the 
bank pays anv interest. That has to be taken 
into account and it is a very signiflacnt 
concession. 

SHRI BABUBHAI M. CHINAI: But the 
return would be very insignificant. 

SHRI K. C. PANT: How t« the return 
insignificant? (Interruption). Tha sum of Rs. 
15,000 a year is the limit. I wiH give you the 
figures latar if you like. I have some figures to 
give to Mr. Chitta Basu when he moves his 
amendment. The second P<>k»t »« that they, 
are already significant concessions built into 
this. As I said earlier, you have to see the 
totality of thr teheme, not merely isolate the 
interest. 
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You have to see all the elements of the 
scheme, whether the whole scheme is 
attractive. I thin^ the whole scheme is 
attractive enough. 

One point that Shri Chitta Basu made is 
that somehow the scheme will serve social 
security better if there is a higher interest rate. 
This is a point which I have n°t understood. 
The transfer of resources from the Gov-
ernment to private individuals, I think, is not 
something which according Jo hir belief 
would serve a higher social purpose. 

SHRI ARJUN ARORA (Uttar Pradesh): 
That depends upon who the individuals are. 

SHRI K, C. PANT: Then, my hon. friend, 
Shri Chinai, suggested that we should have a 
committee which would go into the spending 
of the fund. Well, the same could be said of 
income-tax revenue and all other revenues of 
the Government. 

SHRI BABUBHAI M. CHINAI. Do not 
mix up. 

SHRI K. C. PANT: There are also loans 
and other savings. After all, the post office 
savings certainly come tc the Government 
and Government hat. got the responsibility to 
see that they are used properly. I ihink that it 
is not necessary to have a committee specially 
for this or for that matter for any of the other 
purposes. 

1 think I have dealt with most of the points. 
Madarn, as I said earlier, this is an enabling 
enactment Later on, when the scheme itself is 
prepared, it will come before the House in all 
detail and, as already indicated by the Deputy 
Prime Minister, if neeessary, the House can 
discuss the scheme at that time. The House 
wiH have another opportunity of going into 
those aspects which have not been spelt out in 
the Bill or even in the clarifications made by 
the Deputy Prime Minister or myself at this 
stage. 

SHRI BABUBHAI M. CHINAI: On a 
point «f clarification, the hon. Minis- 

ter has said that under the provision* to be 
made, this scheme will be implemented by 
the State Bank, of India. If we want to have 
money from everybody who can afford to 
contribute ta this fund throughout the country, 
why is it restricted to the State Bank? Why 
not the scheduled banks? The scheduled 
banks may not charge any commission for 
doing this work, out they should also be 
included so that all sources will be tapped. 
4  p.M. 

SHRJ K. C. PANT: If the fehedulad banks 
make an offer of that kind, we v.-il] consider 
it at that stage. 

THE DEPUTY CHAIRMAN: The 
question is: 

"That the Bill to provide for the 
institution of a provident fund &>r the 
general public, as passed by the Lok 
Sabha, be taken into consideration." 

The  motion   was  udopled. 

THE DEPUTY CHAIRMAN: We shall 
now take up clause by clause consideration of 
the Bill. 

Clause 2 to 4 were added to tlie BW.. 
CLAUSE 5—INTEREST 

SHRI CHITTA BASU: Madarn, I move: 
(1) "That at page 2, after line 2», the 

following proviso be Inserted, namely:— 
'Provided that the rate of interest shall 

not be less than the usual rate of interest 
paid by tfie Scheduled Banks for fixed 
deposits.' " 

SHRI J. P. YADAV (Bihar): Madarn, I 
move: 

(5) "That at page 2, after line 8#, the 
following proviso be inserted, namely:— 

"Provided that the rate rf interest shall 
not be  less     than the 
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[Shri J. P. Yadav] usual rate of interest paid 
by the Banks for fixed deposits or the 
interest paid on the subscription* to the 
General Provident Fund and Employees' 
Provident Fund.' " 

The   questionis   were   proposed. 
3HRI CHITTA BASU: Madam, When 1 

tabled this amendment, I had the idea as I 
heard the Deputy Prime Minister that the 
scheme was meant for the poor people. Now 
affer hearing the Minister, am I to assume that 
thr, Government has got the big people m its 
view? My idea was to give the poor people a 
higher rate of interest because it is the smaller 
people who will join this Fund. Therefore, 
what was wrong if a poor doctor or a poor 
lawyer or a middle class group person gets his 
money deposited In tlie scheme and gets a 
higher rate of interest particularly at the rate 
of the bank? If the purpose of the Fund is to 
help or provide some sort of social security to 
the smaller sector of our people, then I feel 
that this Kind of proviso should be added: 

"Provided that the rate of Interest shall 
not be less than the usual rate of interest 
paid by the Scheduled Banks for fixed 
deposits." 

Therefore, I moved it because I have got 
those middle income group peaple in my 
view. But if it is meant for the big people, I 
am prepared to withdraw it. 
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SHRI K. C. PANT: Madarn, I had made an 
attempt in my earlier iter--vention to explain 
exactly why the rate of interest could not be 
higher or should not be higher than the one 
that has been provided for. It is not true, as 
my hon. friend Shri Yadav says, that no 
indication has been given of what the interest 
rate wiH be. An indication has been given. It 
wiH be related to the interest rate that the 
Government pays on the 15-year cumulative 
time deposits. This is also for a 15-years 
period, tt is also a type of cumulative time 
deposit. Therefore, that is the correct scheme 
to compare. The interest rate should be 
related to that. That is what we have done. I 
think that is only appropriate. For the present 
the rate is 4- 8 per cent compound. 

My hon. friend, Shri Chitta Basu, said that 
only poor people can contribute Anyone can 
contribute to this. Even the richer people are 
not debarred from contributing to this. But 
they can only contribute to the extent of Rs. 
15,000 a year. They cannot take advantage of 
the tax concessions that have been given 
beyond Rs. 15,000. That is why the ceiling 
has been put. 

SHRI BHUPESH GUPTA: Thai means 
that Mr. Dalmia can contribute several lakhs. 

•     ■   ■ 
SHRI K. C. PANT:    How? 
SHRI BHUPESH GUPTA; There are his 

wives and his children. So.. 21  x  15,000, 
how much it comes to? 

SHRI K. C. PANT: Any individual can 
contribute Rs. 15,000. U everybody 
contributes Rs. 15,00    .    . 

SHRI BHUPESH GUPTA: A par t i cular 
contributor cannot contribute more than Rs. 
15,000. Mr. Dalmi has 21 children. 
Therefore. 15,000 K 21 can come from that 
source, plus those of four wives plus that of 
Mr. Dalmia. 

THE DEPUTY CHAIRMAN: How-can 
you stop that? 

THE DEPUTY" CHAIRMAN: Mr. Yadav, 
you should not make a speech. You must just 
speak on your amendment and just keep to 
the amendment itself. No further remarks. 
You give •Ihe reasons Why you are pressing 
the amendment. 
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SHRl fc. C. PANT: He knows all the 
personal details, all the personal history of 
those people. 

SHRI BHUPESH GUPTA: We used to 
receive tele8rams from one of Mr. Dalmia's 
wives like "on behalf of us and 21   
children". 

SHRl K. C. PANT: Not having a wife of 
his own he keeps track of those of other 
people. 

SHRI BHUPESH GUPTA: The late Prime 
Minister, Shri Jawaharlal Nehru, informed us 
that he had received a telegram. We said we 
too had received. That was kept by Prime 
Minister Nehru. 

SHRl K. C. PANT: I welcome this 
intervention 'because it only underlines the 
need to strike a balance in this matier. You 
should not provide so much of tax 
concessions that anybody can take advantage 
of it in the manner in which Mr. Bhupesh 
Gupta just indicated. I tlv'nk Shri Chitta Basu 
heard him; that is a powerful statement .  . 

SHRI CHITTA BASU: It is all deception. 
Why do you say that the scheme is meant for 
the small and poor man, for people who have 
o limited income? It is all deception. You are 
misleading the House. 

SHRl K. C. PANT: Shri Bhupesh Gupta 
nas understood the point, he will exDiam it to 
you. 

I would like to give some concrete figures. 
Let me give you, Madam, what actually it will 
come to In rupees, and paise at a certain level 
because that will clear up much of the 
misunderstanding in the House. Tot instance, 
at the income level of Rs 30.0UU per annum, 
a person contributing Rs. 500 per month 
would secure a deduction of Rs. 3,500 from 
his income ror the purposes of tax. This 
would give him a tax rebate of Rs. 1,540. 
Further, tax-free interest of 4- tt per cent 
would amount to a little over 8' 5 per cent 
taxable, which ls very much more than what 
even the r-ommercial banks pay.    And thi?; 

is the reason why we cannot  *ee*pt his 
amendment. 

THE DEPUTY CHAIRMAN: Mr. Basu, 
are you pressing your am»»d-ment? 

SHRI CHITTA BASU: He should dear up 
that point. 

THE DEPUTY CHAIRMAN: jPtwt stage 
is over. You should say whether you are 
pressing your amendment or not. 

SHRI CHITTA BASU: Then I withdraw. I 
do not want to fall into any trap. 

Amendment No. 1 was. by  lewe, withdrawn. 

THE DEPUTY CHAIRMAN: Mr. Yadav, 
are you withdrawing your amendment? 

SHRI J. P. YADAV:    Yes. 
Amendment No.  5 was, by leave, 

withdrawn. 

THE DEPUTY CHAIRMAN: The 
question is: 

j   'That clause 5 stand part of the Bill." 
The motion was adapted. 
Clause 5 teas added to the Bill. 

Clause 6—Withdrawals 
THE DEPUTY CHAIRMAN: There j are 

Ave amendments. Amendments j Nos. 2, 3 and 
7 are in the name of i Shri Chitta Basu. Are you 
moving j   them? 
I       SHRI CHITTA BASU:      I    do not !   
want to move them because he    ha3 not cleared 
up anything. 

THE DEPUTY CHAIRMAN: j 
Amendments Nos, 6 and 8 are in the j name of 
Shri Yadav. Are you moving :   them'' 

SHRI J. P. YADAV:    Yes, Madam. I 
move: 

6.   "That   at  page  2,  line  3o,  for the  
words  'five years'   the  words 'three   
years'  be  substituted." 
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8. "That at page 3, line 3, for the words 

'fifteen years' the words 'ten years'   be  
substituted." 

The questions was    proposed. 

provision is that it should be after five 
complete financial years and it is up to the 
extent of 50 per cent. As I indicated earlier, 
there are substantial tax concessions which 
have been given in this enactment and if we 
reduce the period then it would be possible to 
put the money, take it after two years and put 
it back again and so on. It gives a larger tax 
concession than we intend to provide. 
Therefore, I hope the hon. Member will 
understand that we do not want anyone to 
misuse the provision, and we have provided a 
certain minimum period. 

THE DEPUTY    CHAIRMAN:     Mr. 
Yadav, are you pressing it? 

 

THE DEPUTY CHAIRMAN:  
 

Once you have moved, it is moved, and you 
have got the answer. Are ,you pressing your 
amendment? 

SHRI J. P. YADAV:    No. 
Amendment No. 6 was, by leave, withdrawn. 
THE  DEPUTY  CHAIRMAN:     Tlie 

question is: • 
"That clause 6 stand part of the 

Bill." 

 
THE DEPUTY CHAIRMAN:  Which 

clause? 

 
THE DEPUTY CHAIRMAN: I have put 

clause 6. 

SHRI  K.  C.  PANT:   Madam, there is a 
provision Ior withdrawals but the 
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SHRI K. C. PANT: The scheme is   | meant  
for    long-term    savings    and hence we cannot 
do so. 

THE DEPUTY CHAIRMAN:     [ do ! 
not think this is the right procedure. ) 
You have put your amendment and | 
the answer is given.     You     cannot \ 
argue now.    Are    you    withdrawing I 
amendment No. 8. 

I 
SHRI J. P. YADAV:    Yes.
 
I 

1 
Amendment No. 8 was, by leave, 

withdrawn. 

THE DEPUTY CHAIRMAN: The 
question is: 
"That clause 6 stand part of the Bill." 

Tlie motion was adopted. 
Clause 6 was added to the Bill. 

Clauses 7 to 12 were added to the   ' Bill 

The Schedule 
SHRI CHITTA   BASU:    Madarn, I   j 

move: 
1 

4. "That at   page 5, after line 8, the following 
be inserted, namely: 

'(2A) The manner in which the   I 
subscriptions to the Fund may be 
invested.'" 

The question was proposed. 
SHRI CHITTA BASU: Madam, in the 

Schedule there are ten points on the basis of 
which the scheme is going to be prepared by 
the Government. But in that Schedule you 
will find, to your great surprise, that there is 
no mention as to what would be the policy of 
the Government . with regard to the 
investment of the funds. Now, the 
Government estimates that there will be Rs. 
10 crores in the first year and I hope that 
Government will get some more crores at 
their hands under this scheme. As I have 
observed earlier, the Government should 
come and announce definitely  and 
specifically as to what 

would be thcit- policy about the investment of 
the fund because I am one of those who do 
not feel that tha money should be utilised for 
a particular business group to earn their profit, 
which I think is not in the interests oi the 
community. 

THE DEPUTY CHAIRMAN: That 
argument has been given. 

SHRI CHITTA BASU: Therefore, the 
Government should say that th'? funds would 
be invested in public undertakings only and 
that investment should be made with much 
amount of caution. Therefore, my point is 
that in the Schedule tlie specific manner in 
which the funds would be invested should 
also find a place and the Government should 
also como out with a policy about that so that 
the repetition is not there as In the case of the 
LIC and other financial institutions. 

SHRT K. C. PANT: Madam, as I indicated 
earlier, the deposits that wiH be collected will 
form part of the Government funds, of 
Government balances and there is no question 
of Government investing them. So. where is 
the need for putting anything specific here? 
We shall take all the views that have been 
expressed into consideration while framing 
the scheme. 

THE DEPUTY CHAIRMAN: Are you 
pressing? 

SHRI CHITTA BASU: Yes, Madam. 
THE DEPUTY CHAIRMAN: The 

question is: 
4, "That at page 5, after  line  S, the 

following be inserted, namely: — 
'(2A)  The manner   in which the 
subscriptions to the Fund may be 
invested.'" 
The motion was negatived. 
THE DEPUTY CHAIRMAN: The 

question is: 
"That the Schedule stand part of the 

Bill." 



l815    demonstration in front   [8 MAY 1968]    of Parliament House by    1816 
Kutch Satyagrahis 

The motion was adopted. 

The Schedule was added to the Bill. 
C' 

Clause 1, the Enacting Formula and the Title 
were added to the Bill. 

SHRI K. C. PANT: Madam, 1 move: "That the 

Bill be passed." 

The   question   was  proposed. 

SHRI SUNDAR MANI PATEL: Madam 
Deputy Chairman, although I agree with the spirit 
of the Bill I have got great apprehension that the 
Government may play foul with the subscribers 
because the Government, I have reason to believe, 
has not yet come forward with the scheme which 
js the base of this piece of legislation. 

Secondly, I do not find any difference between 
the two legislations," this one and other one which 
was put on the Statute Book in the year 1963, 
namely, the Compulsory Deposit Scheme by the 
same Finance Minister. The only difference is 
while this one is voluntary the previous one was 
compulsory. I am now thankful to the Finance 
Minister that he has learnt the word "voluntary'' 
after he was made to resign from ihe Finance 
Ministry "voluntarily". 

THE DEPUTY CHAIRMAN: You want to 
answer to the word "voluntarily", how he resigned 
voluntarily? 

SHRI K. C. PANT: Madam, the first thing the 
hon. Member said was that the scheme is the basis 
for the Bill. I would like to clear this confusion 
about the concept. The Bill is the basis for the 
scheme. Madam. 

THE DEPUTY CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion was adopted. 

THE DEPUTY    CHAIRMAN:     We 
pass on to the next item. 

RE   DEMONSTRATION IN    FRONT 
OF PARLIAMENT HOUSE BY KUTCH 

SATYAGRAHIS 

 
THE DEPUTY CHAIRMAN: I think this 

was permitted to be discussed  at 2  o'clock 
when the House 


